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Judgement

Vivek Bharti Sharma, J

1. Applicant Lakhwinder Singh @ Lucky, who is in judicial custody in F.I.R. No. 11
of 2023, under Sections 363, 366-A & 376 of I.P.C., and Section 5 & 6 of the
Protection of Children from Sexual Offence, 2012, Police Station Jhankaiya,
District Udham Singh Nagar, has sought his release on bail.

2. Heard learned counsel for the parties and perused the record.

3. Learned counsel for the applicant would submit that the F.I.R. has been lodged
with a delay of two days; applicant is languishing in jail since 10.02.2023; he is
innocent and has falsely been implicated in the instant crime. He would further
submit that in the statement of the prosecutrix, recorded under Section 164 of
Cr.P.C., she had categorically stated that she had solemnized marriage with the
applicant but there is no physical relation between the applicant and the
prosecutrix. Certified copy of the said statements has been submitted in the
Court by the learned counsel for the applicant. Same is taken on record.

4. These facts are not disputed by the learned State Counsel.
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5. Having considered, the submission of learned counsel for the parties and after
going through the material on record, this Court is of the view that it is a case fit
for bail and the applicant deserves to be enlarged on bail.

6. Accordingly, the bail application is allowed.

7. Let the applicant- Lakhwinder Singh@Lucky be released on bail, on his
executing a personal bond and furnishing two reliable sureties, each of the like
amount, to the satisfaction of the court concerned.
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